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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 23" November, 2021.

L. A. Bill No. 26 of 2021

ABILL FURTHER TO AMEND THE ANDHRA PRADESHAGRICULTURAL
LAND (CONVERSION FOR NON-AGRICULTURAL PURPOSES)ACT, 2006.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India as follows,- ' -

1. (1) This Act may be called the Andhra Pradesh Agricultural Land (Conversibn Stiort title and
for Non-Agricultural Purposes) (Amendment) Act, 2021. i

(2) It shall be deemed to have come into force on and from the 29" J uly,- 2021.

2. In the Andhra Pradesh Agrlculturai Land (Conversion for Non- Agricultural  amendment of
section 2.

Purposes) Act, 2006 (herein after referred to as the Principal Act), in section 2,
ActNo.3 0f 2006.

(1) in élause (a).-

(i) in sub-clause (ii), after the expression “the raising of orchards; or”, the
expression, “Horticulture or Plantation or Sericulture” shall be added.

(ii) after sub-clause (iv); the following shall be added, namely,-
“(v) such other uses, as may be prescribed.”.

J-165 (1]
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Amendment of
section 4,

Amendment of
section 6,

Repeal and
Savings.

Ordinance No.7 of
2021,

«2) - in clause (b), for the words “Agriculture Lands”, the words “Agricultural

Lands” shall be substituted.

3. In the principal Act, iwvsection 4, in sub-section (1),-
I(.i) “for the expression “3%”, the expre;sion “5%” shall be substituted.
(ii)  the proviso shall be omitted.

4. In the Principal Act, in section 6, in sub-section (2), for the expression “50%”
the expression “100%” shall be substituted.

3

5. (1) The Andhra Pradesh Agricultural Land (Conversion for Non- Ag;rlcuitural
Purposes) (Amendment) Ordinance, 2021 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
said Ordinance shall be deemed to have been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Land (Conversion for Non-Agricultural Purpose)

Act, 2006 was enacted and came into force w.e.f.,02-01-2006 and the sarne has
been amended suitably from time to time. |

B In the said Act, section 2 defines “Agriculture”. The definition is
proposed to be expanded so as to make the definition of the word
AGRICULTURE comprehensive as similarly defined in the Andhra Pradesh
Rights in Land and Pattadar Pass Books Act, 1971. :

In the said Act, section 4 deals with levy and collection of tax, basing
on the basic value of the land, for conversion of land from agricultural land to
non- agricultural land. Due to rapid urbanization, more and more agricultural
lands are being converted into non-agricultural purpose for under taking various
non agricultural activities. Keeping the present trend in view, it is proposed to
rationalize the conversion tax to 5% of the basic value uniformly for the entire
State.

In the said Act, section 6 deals with the Penalty in respect of deemed
conversion of lands without paying the conversion tax. It is noticed that in
violation of section 3 of the Act, there is frequent conversion of agricultural
lands to non agricultural lands without payment of conversion tax. This is
resulting in haphazard conversion of the lands on one hand, and on the other,
causing pecuniary loss to the Government. Therefore, to discourage such
conversions, it is proposed to. amend section 6 of the Act by enhancing the
penalty from the existing rate of 50% over and above the conversion tax to
100% over and above the conversion tax.

As the Legislature was not then in session, having been prorogued, and
it has been decided to give effect to the above decision immediately, the Andhra
Pradesh Agricultural Land (Conversion for Non-Agricultural purposes)
(Améndment) Ordinance, 2021 (Andhra Pradesh Ordinance No. 7 of 2021) was
promulgated by the Governor on the _-27“‘, July, 2021. '

DHARMANA KRISHNA DAS,
' DEPUTY CHIEF MINISTER REVENUE,
STAMPS & REGISTRATION.
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FINANCIAL MEMORANDUM

The Financial implication in the proposed A.P. Agricultural Land -
(Conversion for Non-Agricultural Purposes) (Améndment) Bill, 2021 is that
during the financial years 2019-2020 & 2020-2021, the Government earned Rs,
131.25 crores and Rs. 140.81 crores respectively, and if the enhancement of the
rates as proposed is implemented, the Government would earn around Rs.250
to 300 Crores in a financial year. '

#

DHARMANA KRISHNA DAS,
DEPUTY CHIEF MINISTER REVENUE,
STAMPS & REGISTRATION.
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" MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill authorizes the Government to issue notifications in
respect of the matters specified therein and generally to carryout the purposes
of the Act. :

All such notifications issued, which are intended to cover the matters
mostly of procedural in nature are to be laid on the table of the both Houses of
the State Legislature and will be subject to any modifications made by the
Legislature.

The above provisions of the Bill regarding delegated legislation are
thus of normal type and mainly intended to cover matters of procedure.

DHARMANA KRISHNA DAS,
DEPUTY CHIEF MINISTER REVENUE,
STAMPS & REGISTRATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PR
AND CONDUCT OF BUSINESS
LEGISLATIVE ASSEMBLY -

OCEDURE
IN THE ANDHRA PRADESH

0000

The Andhra Pradesh Land (Conversion for Non-Agricultural purposes)
(Amendment) Bill, 2021, after it is passed by the Legislature of the State, may

be submitted to the Governor for his assent under article 200 of the Constitution
of India.

- DHARMANA KRISHNA DAS,
DEPUTY CHIEF MINISTER REVENUE,
STAMPS & REGISTRATION.

P. BALAKRISI—INAMACHARYULU,
Secretary to State Legislature.
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